|
IN THE NATI ONAL COMPANY LAW TRIB

UNAL. NEW DELHI
COURT-IT
Item No.-215
C.A No. 1830/Ci/ND/2020
N
_ IB-1207{NE)/2019
IN THE MATTER OF:
M/s. Bharatiya Roadlines Pvt. Ltd, ----OPERATIONAL CREDITOR
Vs, 5
M/s. D.) Packaginfs Put. Ltd. +«CORPORATE DEBTOR
SECTION
U/s 9 IBC code 2016 Order delivered 0n 02.03.20210)
CORAM:
CH. MOHD. S ARIEF TARIQ
MEMBER (JU ICIAL)
SMT SUMITA URKAYASTHA
MEMBER (TE ‘HNICAL)
PRESENT: |
For the Applicant/OC "t Ms. Priyanka Ghorawat, Ms. Medha Rai, Advocates
For the Res pondent/CD :

For the intervener | :Mr. S.M. Sundram, Advocate for [RpP

ORDER

CA N0.16$0/C-!H/ND{2020 filed 1B-1207/ND/2019 -

It is submitted by the Resolution Professional that the matter has been settled
between the parties and the Application has been filed in the Prescribed Form; the rp and

the Operational ¢ edi Py of Affidavit dated 26.2.2020 wherein

under Para

In view of | , it is prayed to recall the Order dated 17 December, 2019 and to
permit to withdra 1B-1207/ND /2019, Therefor

e, the Order dated 17 December, 2019 js
hereby recalled, Moratorium declared shall ceased to have effect from the date of passing
€ remuneration of the |Rp have already
been paid, The Corpprate Debtor is free from CIR Process and can carry on the day to day
affairs as usual entity. The IRP stands relieved,
CAis ar!"\wedI{

consequently, 1B-1207/ND/2019 is hereby dismissed as withdrawn,
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MEMBER (TECHNICAL) MEMBER (JUDICIAL)
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